
]■

G t K.
R/o

(3
CENTRAL ADMINISTRATIVE TRIBUNAL; PRINCIPAL 8EKCH

OriQinal A.Qi3lloaAl.Qri.m.

M8v<f Delhii this the i4th day of Decernber, 2000

HON'BLE MR.KULDIP SINGM» MEMBER( JIPOL )

,  Gaur S/o ABL Qaur
G-23» NPL Colonyi New Delhi. . .Applicant.

(By Advocate; Shri H.C. Sharfna)

Versus

Union of India
Through Director General,
Council of Scentific & Industrial
Research (CSIR),
Anusandhan Shawan,
Rafi Marg,
New Delhi.

Director Indian National Scientifi;
Documentation
Centre (INSDDG)

Satsang Vihar Marg,
New Del hi-110 06 7.

3. Professor T. Vishwanathan
former Director, INSDOC,
C-56S, New Friends Colony,
New Delhi.

(By Advocate.-. Shri V.S.R. Krishna)
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T h e a p p 1 i c a i'i t hi a s f i 1 e d t h i s 0 A s e e k i ri y th t;.'

following reliefs.-

(a) Command respondent No.2 to clarify his

■emarks on A 1 retaining the applicant at Delhi as

directed by

No.6375/2000.

Hon'ble Delhi High Court in C.W.

(b) To allow costs of the OA.

The facts in brief are that the applicant inI .
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this case was promoted as Stort

given option
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Purchase Officer and was

or posting at Delhi; Meerut or Lucknc-'is

0'">ted for LuoknoW; but sub^jequei i y x'-
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respondents verbally asked him to move to

no order was passed. Thereafter; the
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transfer which was

OA No.599/2000 ohallenylny

disrriissed* Agaxnst *«nc;t ui dei ;

his

the

pplioant iiao ggone to the Hon'ble High Court and he has

alleged that the High Court had given him liberty to

C 1 Ci X { X w Ci L A U I}

po t ii. t .1 o )"•: B r w d. s

from rO'Spondent No. 2 as to wiuy
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the

-r 1.. .... - }.
I  n Ca V ileard the learned owunsel for the

par ties.

'i, I have also gone through the order of the

Hon'ble High Court and find that the petition tiled there

was dismissed in limine and the' only

petitioner was to take steps to get

libei'ty given to the

himso'lf relieved In

has not yet bO'en relieved fi-om the post foi

trai'iSfer tC' Luo^knc'W. During tim uou? sw of the arguments;

the learned counsel fc'r the respondents have also poiii'.ed

out that the applicant was relieved earlier and he

also sanctioned advance for the p>urpose of joinii'rg

.  » l y-VKit J. ^ ̂ ̂ —

L u c k n o w V1Q e 0 hi u a t w u i i . A. u u; o-

who has tc^ pr C'C'e*ed to joii? i„u<jt\!iOW

it is the appii

W'iS

foi the applicant pointed out that he

a,llo-'We'O' to haiid C'ver

capc

The learned counsel

has not been

)harge and for this pur pose sometime

will takiO and as such he should be allowed tirns to hariQ

over the charge.
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IN s © P i n y in

' i M»  j 1 /-> foircufi'is tpnops

shall take effpctiv© steps

t.he rival contentions of the

view the background and

I direct that the applicant

to get himself relieved

inoluding hcinding ovei" of charge etCi and shall join hi->

duties at Lucknow within 2 w e e IN s fro m t o da y

No costs

OA is disposed of with the above dii'ections
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